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Arrears of Taxes Against Begum of Rampur

5019. SHRI ZULFIQUAR ALI KHAN :
Will the Minister of FINANCE be pleased to
state :

(a) the quantum of arrears of demands
outstanding against Begum Aftab Zamani
of Rampur under the Income-tax Act, Wealth-
Tax Act, Expenditure-Tax Act, Gift-Tax Act
and the Estate Duty Act ;

(b) the period for which the arrear
demands have been outstanding and the steps
taken for recovery of the tax arrears ;

(c) whether any recovery/attachment pro-
ceedings have been initiated against the
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(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The requisite informa-
tion in respect of Aftab Financing Corporation
which is the Proprietory concern of H. H.
Begum Aftab Zamani of Rampur is given in the
enclosed statement which is laid on the Table
of the House.

(c) and (d). As mentioned in the state-
ment laid on the Table of the House, steps
have been initiated for recovery and jewellery
of adequate value claimed as belonging to her
has been impounded under Section 132(3) of

Begum ; and I. T. Act, 1961,
Statement
Assessment Nature of Income- Amount Period since which Steps taken for re-

Year tax demand outstanding outstanding covery of tax arrears
Rs.
1961-62 Penalty under section
271(1)(c) 500 — Steps have been ini-
1961-62 Interest under section tiated for recovery
220(2) 53 20.4.1969 and jewellery of ade-
1963-64 Regular 1,249 — quate value claimed
1964-65 Regular 3,250 24.3.1969 as belonging to her
1964-65 Interest under section has been impounded
220(2) 270 _— under Section 132(3)
1964-65 Penalty 4,307 3.10.1969 of LT. Act, 1961,
1964-65 Penalty under section
271(1)(a) 158 15.4.1971
9,787
Wealth Tax

Nil

Gift Tax, Expenditure Tax & Estate Duty

Nil
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Scheme for Development of Mahabalipuram
and Nilgris as Tourist Centres

5022, SHRIS. RADHAKRISHNAN :
SHRI C. CHITTIBABU :
SHRI R. P. ULAGANAMBI :

Will the Minister of TOURISM AND
CIVIL AVIATION be picased to state :

(a) whether Government have received a
scheme of Rupees One crore from the Tamil
Nadu Goverament for developing the histori-
cal place ‘Mahabalipuram’ and the Hill
Station *Nilgris’, as centres of tourist attrac-
tion ;

(b) if so, the broad outlines of the scheme
and the estimated amount of expenditure under
this scheme ; and

(c) the action taken by Government in
this regard ? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR, KARAN SINGH):
(@) Yes, Sir.





